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case. He further urged that the certificate issued by 

the Mandal Revenue Officer, Hatnura Mandal is authenti-

cated one issued on the basis of the available records 

in the Mandal Revenue office. - 

6. 	A perusal of the letter dt. 20.4.1992/27.4.92 

issued by the respondents clearly indicate that the tac-

toL w ;h are to be taken into account while deciding 

the case ha& been taken note of. We see no proof of 

having sidelined the reort of the welfare Inspector 	
4 

while rejecting the representation by s-i. As a matter 

of fact, the letter quoted above, clearly indlcatesthat 

the enquiry report of the welfare Inspector has been 

perused as can be seen from para-4 of that letter. 

The Mandal Revenue officer, Hatnura Mandal had issued the 

certificate 1t. 17.1.1990 (page-3 of the material papers) 

oased on the certification made uy the Medical officer, 

Government AyurVediC flispensary. Hatnoora. This certificate 

cannot te taken as irrefutable evidence to prove the 

f birth as,  1.12.1941. It is only an applicant's date o  

assessment of his age and not an authentic record to 

prove his exact age. 

7. 	The supreme Court held in XJT 1993(5) SO 404 - 

The Secretary & Commissioner Home Department and Ors Vs. 

a.Kiruoakarafl X that the applicant has to produce the 

evidence in support of such claim of change of date of - 

birth, which may amount to irrefutable proof relating to 

his date of birth. The onus 	of proof lies on the appli- 

cant that the date of birth is wrongly recorded in the 

Service Book. The relevant portion of the Judgment is 

reproduced be low: - 

"As such, unless a clear case on the basis of 

materials which can be held to he conclusive 
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3. 	The respondents in their reply have stated that 

his request for cl4ange of date of birth has been rejected 

based on the reporit submitted by the welfare Inspector who 

made discrete enquiries and also after perusing the docu-

ments submitted bY\him. The certificate issued :y the 

Sarpanch of Doulattabad and the Mandal .Revenue.Officer, 

Hatnura Manda 'as got enquired by the Inspector of the 

Division. These certificates were issued mainly based on 

the statement of th party and on the basis of tha assess-
3 

ment of the age,  by the Medical Officer, Government Ayurvedic 

Dispensary, Hatnura1  It is stated by the respondents that 

these are not authetjcated dertjfj2ates to come to the 

conclusion that the 6hanqe as sought for is genuine and is 

not fabricated. mel respondents also state that no School 

Certificate indicatig the date of birth of the applicant 

was produced or a cektificate issued by the Municipal Autho-

rities. His contentijon that he is an illiterate , rniot also 

be accepted as he had1 studied in the School from 1945 to 

1950 as seen from the Service. Records. It is also stated 

that the applicant had signed in the Service Records as 

having accepted the details gi'en therein. It: is further 

suornitted by the respondents that at the time '-,f appoint-

ment itself he was abl1e to affix his signature as  seen from 

the first page of the 3ervice :.:ook and hen:e he cannot be 

considered as an illit rate. 

We have heard he detailed arguments of toth the 

sides. 	 / 

The main conten1on of the applicant is that R-1 

had, sidelined the discrte enquiry report of the:  welfare 

:nspector while coming o the con, clusion in rejecting his 

.4/- 
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Board Circular No.29/79, literate Class-IV employees 

were jiven six, months time for seeking correction of 

date of birth which was open upto 31.7.1973. The 

applicant failed to avail the said opportunity given 

to him at that tie.//As po±nted out earlier, the con-

tentkon that the welfare Inspector'' iote has been 

side-lined while rejecting his case tot change of date 

of birth by R-1 is also• found to be incorrect. In view 

of the above, we gave another chance to the learned counsel 

for the applicant to produce the extract of the date of 
birth rcgister from the concerned euthoritieu. He haa 

filed a sworn affidavit signed by the Sarpanch of iDoutatha-

bad. In this affidavit, it is clearly stated that the 

extract of the Birth Register could not be produced as that 

was destroyed. Birth Regi'sher is an important register 

to be maIntained without destroying the same. Even, if 

It ±. destroyed for reasons beyond control, it has to be 

reported to the concerned authoritiErs and. .there is no such 
a 

evIdence produced before us. Hence, the affidavit filed 

by the Sarpanch stating thit the date of-birth of the app-

licant is 1.12.1941 cannot be relied upon' 

9. 	The applicant approached for change of date of 

birth at the fag end of service and as observed by the 

Supreme Court in X 1993 SCC(L&S) 375 - Union of India Vs. 

Harnam Singh that belated claims for alteration of date of 

birth do not merit any consideration. 

10, 	For the reasons mentioned and circumstances explainei 

above, the applicant has not made out any case for alteration 

.7/- 
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in nature, is made but by the respondent, the 

Court or the Tribun1 should not Issue a direction, 

on the basis of ma4riais which make such claim 
only plausible. Beore any such direction is 

issued, the Court o r the Tribunal must he fully 

satisfied that therk has been real injustice to the 

person concerned an his claim for correction of 

date of r4rth has been made in accordance with the 

procedure prescribed, and within the t -'e fixed by 

any rule or order. If no rule or ordE has been 

framed or made, precribing the period within which 

such application has to be filed, then such application 

must be filed within the time, which can be held 

to be reasonable. The applicant has to produce the 

evidence in support of such claim, which may amount 

to Irrefuta.le proof relating to his late of birth. 

whenever any such question arises, the onus is on the 

applicant, to'prove about the wrong recordIng of his 

date of birth, in his service book." 

8. 	From the above, it can be safely said that the 

Tribunal has to go slow in granting relief for ceñSs*ien- 
- 

in-eeee unless pria facie evIdence of unImpeacab1e 

character is produced. Report of the Revetne Officc'r cannot 

be the sole basis forcorrectthg the date of birth. The 

applicant herein reli+s solely on the certIficate issued 

by the Mandal RevenueOff±cer, Hatnoora Mandal for changing 

his date of birth froth 1.7.1936 to 1.12.1941. This certi-. 

ficate, as stated earlier, is not: an authenticated one and 

was issued on the basis of certification made by the Medical 

Officer, Government A'unedic IYipsnesary, 1-latnoora. It 

cannot: also be said that the applicant is an il11trate. 

He had sigsed on the first page of the service book way 

back in the year 1961 when he joired service and this fact 

will clearly prove that he is notan Illiterate, and that 

he has not been able 	identify 1is date of birth wtltten 

on the first page of 
	

Service Record. As per Railay 
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of nia late of bitt h. we are satisfied that he has 

no case for seek 
	

the relief as prayed for. 

11. 	In view of the above, the O.A. is fit only to be 

dismissed and accordingly we do so. No costs. 

Wt T1WL cor4T 

Ccu1l 

U 

Ccrv to:- 

10 The Chiefj Personnci Officer, Personrel Branch, S,C.Rlys 
Sec under ab ad. 

The Djvjjjonai Railway Manager, (P) (so), S.C.R1YS, 

Secundor bed. 

The Sr. jvjsjona1 Personhel Officery S.C.Railway, 
Sccundarjbcd, 

4 	T5Gonetal Manager, S.C.Railuay, Railnilayarn, Sac'bcd. 

Ono  copy to 5ri. Y.Vijayakumar, advocato, CAT, Hyd. 

6. One copy to :•rI. .V.Malla Rddy, bddl. CSC, CAT, Hyd 

One copy to LiDrary, CAT, Hyci. 

Onca pa4c cony. 

Rsrn/- 
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